
469 Written AnswelS PHAlGUNA 13, 1920 (saM) 

(b) and (c) Yea Sir. The propONla for improvemenl 
of Bhalron ghal of Manpur and Bakaner ghat ant Included 
in the annual plan 1999-2000. 

(English] 

Bitumen Drum Filling Factorl .. 

889. SHRI CHANDRASHEKHAR SAHU: Will the 
Minister of PETROLEUM AND NATURAl GAS be pIeued 
10 stale: 

(a) whether the Govemment had set up Bitumen 
Drum filling factory In Baroda; 

(b) if so, the expenditure Incurred thereon; 

(e) whether the Govemment have also permitted the 
private sector companies to set up Bitumen Drum tilling 
factories; 

<d) if so, the details thereof; 

<e) whether there Is any difference between the coal 
of Bitumen Drum filling In Govemment factoriN and the 
private sector factories and If 80, the extent thereof and 
reasons therefor; 

(f) whether some more factories are being MI up 
with Govemment expenditure; 

. (g) if 80, the details thereof and the utUlty of I8ItIng 
up of such fact!)ries in the public sector; 

(h) whelher the Govamment propoee to rec:otlllder 
the setting up of such factories In view of the COlt viability 
and other lactors and if 80, the detaIIa thereof; and 

(i) il not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF PARUAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(i) Govemment has not set up bitumen drum MIng lactory 
al Baroda. However, a bitumen drum filling plant has 
been set up by Indian 01 Corporation, a Public Sector 
Undertaking in 1978-79. A drum filling plant fa being 181 
up by IOC al Panlpat. Bitumen fa a ctecontroIed prodUCI 
now and its import/export and marketing fa permitted to 
any individual. Mosl 01 the refineries have drum filing 
plants. In view of lhe temporary closure of IOC'. MaIhura 
RefInery bitumen packaging facllitlee, roc is meeting 118 
requirements through anoIher PSU, MI.. Balmer LawrIe, 

CeIcutta. and private packaging unIta at KoIi Kalan and 
ChennaI. The COlt of ptvate pedcagIng fa generlllly more 
ecotlOll'llcaJ than the COlt of packaging In public I8CIor 
refinery. The public eector 0/1 companIea haw the freedom 
to arrange packaging either within their own refinery or 
through private sector. 

environment LaM 

890. SHRI MITRASEN YADAV: 
SHRI SADASHIV RAO DADOBA MANDLIK: 

WUI the MInIMer of ENVIRONMENT AND FORESTS 
be pIeued to Itate: 

Ca) whether the Supreme Court has asked the Union 
Government to amend the environment !awl; and 

(b) II .0, the datds of obMrvatIona mllda by the 
Court about the environmental Is_ In the countrY? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL • 
MARANDI): (s) and (b) Y .. , Sir. Tha Hon"" Supreme 
Court In .. judgamant dated January 27,1_ In ,...,ac:t 
of clvl appeal Hoe. 388-371 of ,_ ariIIng out of SLP 
(C) Hoe. 10317·10320 of 191J8 has obIarved that • •.. the 
Government of Indle should, In our "Pinion, bring about 
~ arnandment8 In the anvlronrnantal lbIIutaa, 
Rulel and notification to el18Ur8 thai In all anvlrunrnantal 
Courta, Tribunals and appaIIaIe aulhoritlas there II .. 
• Judge of the rank of • High Court Judge or • Suprema 
Court Judge, - IIIIIIng or ratIrad - and ScIanIIIt or ,roup 
of ScIantIata of high ranking and exparlanca 80 .. to 
help a pl'q)8r and fair adjudication of dIapuIM relating to 
environment and pollution .... 

891. SHRI SHANKAR PANNU: WI! the Mlnlater of 
COMMUNICATIONS be pIaaMd to ..... : 

(a, the number of STDnSDlPubl1c Telephone 
BoaIhI fIIIaIIcNtg In MIdwp PMdaah at pNMnt, cIIIrIcI· 
wtaa; 

(b) the number of booths out of them fUllcllolling 
and ¥nil doNd; 

(c) the nurnIIer of applications IPIg panding for 
inItaIIaIIon of IIIId booIII In the Slate, diIIricI·wIIa; 
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(d) the reaeons therefor and the time by which 
the said applications are likely to be processed and 
approved; 

(e) the number of telephones lying out of order in 
the State, district-wise; 

{f) the steps taken by the Govemment in this regard; 
and 

(g) the time by which theM telephones are Nkely to 
be made in the working order? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA PURKAYASTHA): 
(a) to (g) The information Is being collected and will be 
laid on the Table 01 the House .. soon sa poaalble. 

{Eflglish} 

oa. and 011 AeMrvM 

892. SHRI DINSHAW PATEL: WUI the Minister of 
PETROLEUM AND NATURAL GAS be pIeaMd to etate: 

(a) the location In Maharaahtra, Gujarat and Kaveri 
Baaln where gas and bil reaervee have so far been 

discovered; 

(b) the production of gas and 011 In these areas, 
area-wise; 

(c) whether the Govemment propose to set up any 
petroleum and gas baaed industry or petroleum by product 
baaed gas industry in the said area; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 

(d) Information is being collected and wlR be laid on the 
Table of the House. 

Leglat_lon to overcome Consumption ot Power 

893. DR. ULHAS VASUDEO PATIL: Wdl the Minister 
of POWER be pleased to etate: 

(a) whether the Government propose to bring 
legislation to overcome the problems of over-consumption 
01 power In the country; and 

(b) if so, the details tnereol alongwith reasons 
therefor? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) and (b) The Government is 
formulating a legal framework for establishing an apex 
level central body for Isying down standards and norms 
on energy consumption for equipmellts and appl,iances, 
energy labelling of equipments and appliances. and for 
energy auditing to promote the efficient use of powerl 
energy and for its conservation. The Government also 
encourages various programmes which promote 
awareness about over consumption of power. and find 
techmcal solutions towards energy conservation. 

rr,.,..,.tIonJ 

Power Generation 

894. SHRI KANTILAL BHURIA: Will the Minister 01 
POWER be plaased to state: 

(a) the target fixed for power generation in MW during 
the Iut two yealll, State-wise; 

(b) whether adequate allocation was made to achieve 
the said targets; 

(c) if eo, the details thereof. State-wise; 

(d) whether any financial assistance was sought from 
the Government to achieve these targets; and 

(e) if 80. the details thereof. Statewlae? 

THE MINISTER OF_ POWER. MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI P.R. 
KUMARAMANGALAM): (a) The target fixed for capacity 
addition during 1896-97 and 1997-98 in various atatea 


